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OPEN COURT.--

CENTRAL AI:l>.UNISTRATIVETnIBUN.AL
ALL1HJi3AD Bm CH

.tUJ.. AHABAJ

Origin<¥. Jlpp119atij)n Nq. 526 of 200~

Al,;J.ahaba£... this t!~.1:4th. day o~ r.1ay, 2003

QUORUvl

3nt Kus hum Devi
W/o Late Gana Ram
resident of 311/241 Chak Niratul,
G. T.B. Nagar, Allahabad.

• •••••• Applicant.

( By Aivoc at e : Sri S. Lal )

VERSUS

1. Union of India, Through its Secretary Ministry of
Defence, New Qelhi - 110011

2. Uy. Director Gene zal , Mil i tary Farms, Amy

Headquarters, DHQP. O. New Delhi - 110011

3. The D.irector, Mil i tary Fa nns, Headquarters
Central Ccmnand, Lucknow (U.P.).

4. Officer Incharge, Military Dairy Farm, Allahabad •

•••••••• Respondent.

(By Advo cate : Sri R. C. J osbi )

Q R D E ~ (Or al )

BY HON.MAT.GEN.K.K. SRIVASTAVA, MB'.1BER(&

In this O.A. filed under section 19 of Adninistrative
. -h ~

Tribunal Act, 1985 t he applicant has prayed for direction to.
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the respondents to consider the case of the applicant for

the post of Group tD' as civilian employee anywhere in

India including Military Farm, Allahabad on ccmpas sionate

ground.

2. The facts of the case are that the applicant's

husband Sri Gana Ramwas serving in Militery Fann, AlLehab ad

as a pemanent FaIffi Hand Group 'D' civilian post. Sri Gana

Ram died in harness on 01.4.01. The applicant applied for

compassionate appointment in the respondents establishme~

on 16.1.01 (Annexure J.[).

"

3. The learned counal for the applicant has sutmitted

that the fanily is in financial distress. The applicant

who is wife of .late Gana Ban has five children to look

after, all minor and there is no second bread earner.
~~~ r

The applicant ha~ received total Hs.83295/- after the death

of her husb and and this amount in the present day scenario

is not sufficient to subs Lst, She has two minor daughters,

one aged 14 years and one aged 10 years. In case she is

not given a, campas st onet e appointment, it is not onl y~ L..
s he but all the child ren will be on the brinji of destitution.

Coupled with it, it will not be feasible for the applicant
~

to undertake the marriage of her deuqht erswhen the time

is ripe for the same. The applicant has submitted ":the

complete information in the prescribed proforma as

required under rules on 09 • .10.02 (Jillnexure A 5).

4. It has been stated by the applicant's counsel that

the application of the applicant has been forwarded to

respondent no, 3 i. e. Director, M'ili tary Fa.rms, Headquarters

Central Command, Lucknow in October itself. The grievance-- L of the applicant is that though more than 06 months have
~~ It-.~\v

~ she has not been canmunicated any ~ So far.

-
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5.- Sri G.R.Gupta appearing on behal f of reSpondents

submitted that O.A. appears to be pre-mature as an application

complete in all respect in regard to ccnpass Lonat a

appointment has been filed before re sponuerrt no. 4 only

in Oct, 2002. The caSeS of compassionate appointment are
~ ~

decided by AxmyHeadquarters and it takes time in ~

p ro cee sLnq the application through Canmand Heedqu a r-t a rs ,'

6. I hev e he'ar d counsel for the parties and porus ed

the records. The clqjm:"of the applicant for canpassionate

appointment in f an Ll y cd z-cun stanc es , as stated in the Oo~,
~" ~ .L
.~ meri~c6n§idel·ation.

7. In the facts and cLrcuns tences , as stated above,

the O"A. is finally disposed of at adnission stage

itself with direction to respondent no. 2 i.e. DeputyJ;: to '\\i.\.-n.£.-"""
I I -v:'v'"ll ~

Director General. Farms, Army Headquarters to decide the
"-

case of the compassionate appointment of the applicant

within a period of Six:' "mon ths by reasoned and speaking

order from the date of ihe ccomunac at Lon of this order.

The applicant is, given liberty to send the copy of the

appl i cation dat ed 09.10.2002 campl ete in all reSp ect w hac h

was submitted before respondent no. 4 to respondent no. 2

along with a copy of this order within 03 weeks.

tto costs.

Brij esh/-


